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TAMIL NADU ACT NO. 50 OF +Pa* 

THE TAMIL NAIIU DEBT RELIEF ACT, 1982. 

[Received the assent of the President on the 30th September. 
1982, first publi:.hed in the Tamil Nadu Qovernmtnft 
~ a m t t e  Extraordinary on the 5th October 1982 (Puratgwt 
19, Thunthubi, Thiruvalluvar Aandu-2013).] 

An ,let to provide f or the relief of certain indebted persons 
a .  

the State uj Tamil Nad~d. 

WHEREAS it is expedient to provide relief to certain 
indebted persons in the State of Tamil Nadu from the 
usurious practices of pawnbrokers, mowy-lenders and 
other non-institutional, sources of credit and to give 
relief from the debts due to such pawn-brokers, money- 
lenders and other non-institutional sources of credit ; 

BE it enacted by the Legislature of the State of Tamil Nadu 
in the thirty-third year of the Republic of India as 
follows :- 

Short title, 1. [l) This Act may be called the Tamil Nadu Debt 
extent: and Relief Act, 1982. 
c ~nmencement. 

(2) It extends to the whole of the State of Tamil 
Nad 11. 

(3) It shall be deemed to have come into force on 
the 24th August 1982. 

Declaration, 2. It is hereby declared that this Act is for giving effect 
to the policy of the State towards securing the principles 
specified in clauses (b) and (c) of Article 39 of the Constj - 
tution, 

Definitions, 3. In this Act, unless the context otherwise requires,- 
(a) " annual household income " means the aggregate 

of the gross annual inconle from all sources of all mem- . 
bers of a family during the year ending on the 31 st Decem- ! 

ber, 1981 ; 
@) 66 creditor " means a person from or in respect 

of whom the debtor has borrowed or incurred a debt and 
includes the heir of such -- person ; 

-.I_-- ...- .-> 

 or Statement of (3bjzts and Reasons, see Tamil Na& Govern- 
meat Gazetle Extraordlnar y, dated the 4t h September 19~2, ~ a ~ t . 1 ~  
Section I , pge 408 
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(c) " debt "' means any liability in cash or in kind, 
nether secured or unsecured and whether decreed or not, 

does not include arrears of taxes due to the Central 
ernrnent or a State Government or a local authority ; 
(b) " debtor " means any person from whom agy 

ebt is due and whose annual household income does not 
xceed four thousand and eight hundred rupees : 

Provided that a person shall not be deemed to be a 
btor, if he or any member of his family- 

(i) k s ,  in either of the two financial years, or in 
h the two financial years, immediately preceding the 

ay of April 1981 been assessed to income-tax u.lder 
he Income-tax Act, 1961 (Central Act 43 of 1961) or 

under the income-tax law in force in any foreign country ; 

(ii) has, in either of the two financial years, or in 
both thz two financial years, immediately preceding the 
1st day of April 1981 been assessed to sales tax under the 
,Tamil Nadu General Sales Tax Act, 1959 (Tamil Nadu Act 
1 of 1959) or under the Central Sales Tax Act, 1956 (Central 
Act 74 of 1956) ; or 

d 

b& (iii) has, in any one or more within the four half 
[ years, or in all the four half years, immediately preceding 

the 1st October 198 1 been assessed to property or house 
tax in respect of buildings or lands other than agricultural 
lands, mder the Tamil Nadu District Municipalities Act, 

: 1920 (Tamil Nadu Act V of 1920), the Madrcs City Muni- 
cipal Corporation Act, 1919 (Tamil Nadu Act 1V of 191 91, 
the Madurai City blunici~al Corporation Act, 1971 (Tamil 

: : Nadu Act 15 of 1971), the Coimbatore City Municipal 
; Corporation Act, 1981 (Tamil Nadu Act 25 of 198 i), the 

Tamil Nadu Panchayats Act, 1958 (Tamil Nadu Act 
XXXV of 1958), the Cantonments Act, 1924 (Central 
Act I1 of 1924) or any law governing n~unicipel or local 
bodies in this State or in any other State or Union territory 
in India, provided that the aggregate annual rental value 
of such buildings and lands whet her let out or in the occu- 
pation of the owner is not less than rupees one thousand 
and two hundred. 

Explanation.-The annual rental value of any 
bullding or land for the purposes of proviso (iii) shall- 

(1) where the assessment i s  based on the annuai 
rental value, be deemed to be such value ; 

125-12-56 

I 

l i 

.'O 

' i  i: 
I).! 

lj' 
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(2) where the assessment is based o 
value, be deemed to be five per cent of the capital 
and 

(3) in any other case, be deemed to be t 
asdertained in the prescribed manner : or 

(iv) has, in any one or more within the fo 
years or in all the four half years im 
the 1st October 1981, been assrssedt 
a half-yearly income of more than one 
hundred rupee s derived from a profession 0th 
agriculture under the Tamil Nadu District Munici 
Act, 1920 (Tamil Nadn Act V of 1920),the 
Municipal Corporation Act, 1919 (Tamil Na 
1919), the Madurai City Municipal Co 
('I'amil Nadu Act 15 of 1971), the Coimbatore City Muni- 
cipal Corporation 4ct, 1981 (Tamil Nadu Act 25 of 1981), 
thc Tamil Nadu Panchayats Act, 1958 (Tamil Nadu Act 
XXXV of 1958), tlle Cantonments Act, l924(Central Act 
I1 of 1924) or any law governing municipal or local bodies 
in this State or in .any other State or Ulion territoryin 
india. 

Explangtiun2-Proviso (iv) shall apply only to a 
person whose annual household income exceeds four 
thousand and eight hundred rupees and such person s61Q 
not be deemed to be a debtor for the purposes of tbis * .  

; or 
(v) whether individually or jointly owns in tKs 

State or elsewhere agricultural Iands exceeding ten acres 
of unirrigated lands or five acres of irrigated lands (whether 
irriipted from s Governn'ent source or a prfate source). . . 

- . Exp2anotion.-Where any person owns both irri; 
gated and unirrigated lands, for the purpose of calculating 
under proviso (v), the extent of lands owned by h i ~ t ~ ,  one' 
a&: of irrigated land shall be deemed to be equal to two 
a'cqs of unirrigated lacds : or 

.i- (vi) whether individ~lally or jointly owns in this' 
M t e  or else where any other immova Me property (otbei: 
tbar agricultural lands), the market value of u;hich exceedi' 
twenty .five thousand rupees ; or 

* .  
\-; $ - : 

(vii) whethcr indicid~~aI!y or jointly owns in thisj 
State or elsewhere both agricultural lands and other 
@m?uable property, the mark-et ttvafu~ of both such agti- 
~ u l t ~ ~ r r l  lands and other . . immovakle property exceeds: 
twenty-five thousand rupees. 

9 '  , 
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Explanation.-For the purposes of provisos (vi) 
and (vii), the market value of the immovable property or 
both the agricultural lands and other immovable property, 
as the case may be, shall be estimated to be the price 
which, in the opinion of the authority prescribed in this 
behalf, sucL immovable prop-rty or both the agricultura i 
lands and other immovable property, as the case may be, 
would have fetched if sold in the open market on the 241f 
August 1982 ; 

(e) " family " in relation to a person, means tbe 
individual, the wife or husband, as the case may be,of such 
individual and their unmarried minor children. 

Explanation.-For the purpose of this clause 
" minor " means a person who Lda UU; completed his or 
her age of eighteen years ; 

" interest " means any amount or other thing 
paid or payable in excess of the principal sum borrowed -- pecuniary obligation incurred ; or where anything 
has beer, borrowed in kind, in excess of what has bee# 
so borrowed, by whatsoever name such amount or thing 
may be called, and whcthcr the same is paid or payable 
entirely in cash or entirely in kind cr partly in cash and 
partly in kind and whether the same is expressly 
mentioned or not in the document or contract, if any ; 

(g) " per son " means an individual or a family ; 
(h) " Tahsildar " includes a Deputy Tahsildar 

in independent charge of a taluk or sub-taluk and any other 
officer of the Revenue Department, not below the rank of 
a Deputy Tahsildar empowered by the State Government 
to exercise the powers and perform the functions of a 
Tahsildar under this Act ; 

i) " transferee of the creditor " means any person 
Fnclu 6 ing an institution referred to in clause (h) of section 

.I31 to whom- 
(i) the creditor has pledged the movable propert 4 

pledged to him by the debtor and includes any subsequent 
a transferee to whom such transferee has pledged such mova- 
ble property and also includes any person in possession 
.of the property pledged ; or 

(ii) the creditor has transferred or otherwise 
assigned his interest in the property mortgaged by the 

1 debtor and includes any subsequent transferee to whom 
a such transferee bas transferred or otherwise assigned his 
.interest in the property mortgaged and also includes any 
pxson in possession of the property mortgaged. 

125- 12-56~ 
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Relief from 
-indeh+ness. 

4 (1) Notwithstanding anything contained in the 
Tamil hadu Agriculturists Relief Act, 1938 (Tamil Nadu 
Act IV  of 1938), the Tamil Nadu Pawnbrokers Act, 1943 

(Tamil Nadu Act XXIll of 1943), the, Tamil Nadu Money- 
lenders Act, 1957 (Tamil Nadu Act XXVI of 2957), the 

. Tam1 Nadu Debt Relief Act, 1972 (Tamil Nadu Act 38 
of 1972), the Tamil hadu Debt Relief Act, 1976 (Presi- 
dent's Act 31 of 1976), the Tamil Nadu Debt Relief Act, 
1979 (Tamil Nadu Act 40 of 1979), the Tamil Nadu Debt 
Relief Act, 1980 (Tamil Nadu Act 13 of 1980) or in any 
other law for the time being in force or in any contract or 
instrument having force by virtue of any such law and save 
as otherwise expressly provided in this Act, and in particular 
sub-section (Z), with effect on and from the 24th August 
1982,- 

(a) every debt advanced or incurrea before the 
24th August 1982 (including interest, if' any) and payable 
by the debtor to the creditor shall be deemed to 
3 ischarged ; 

[b) no Civil Court shall entertain a 
- other proceeding against the debt or for the 

any -amount of such debt (including interest, if any) : 
' 

Provided that where any suit or other proceeding 
isinstituted jointly against the debtor and any other person, 

' 

nothing in this section shall apply to the maintainability 
of such suit or proceeding in so far as it relates 
other person ; 

(c) all suits and other proceedings (includin 
appeals, revisions, attachments or execution proceedings 'i 
pending on the 24th August 1982 against any debtor for 
the recovery of any such debt (including interest, if any) 
shall abate : 

Provided that nothing in this clause shall apply to 
the sale, in respect of any such debt, of- 

(i) any movable property held and concludd 
before the 24th August 1982 ; 

(ii) any immovable property confirmed before 
such date ; 

/ 

(d) eve! y debtor undergoing detention in " a 
' 

prison in execution of any decree for money passed a 
him by a Civil Court in r e s y t  nfpny such debt (includiag 
interest, if any) shall be released ; 
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(e) every movab'le property pledged by a debtor 
shall stand released in favour of such debtor and the creditor 
shall be bound to return the same to the debtor forthwith ; 

every mortgage executed by the debtor in 
favour of the creditor shall stand redeemed and the mort- 
gaged property shall be released in favour of such debtor. 

Explanation.-Nothing in this section shall be 
eonstrued as entitling any debtor for refrind of any part 
of any debt repaid or interest paid already by him or recove- 
red from him beiore the 24th August 1982. 

(2) Nothing contained in this Act shall apply to any 
deFt,or who is entitled to the benefits of the Tamil Nak 
Debt Relief Acty 1976 (President's Act 31 of 1976) or the 
Tamil Nadu Debt Relief Acty 1980 (Tamil Nadu Act 13 
of 1980) only in so far as any debt to which any of those 
Acts applies, is concerned. 

5. (1) (a) Every debtor referred to in clause (e) of Debtors 
sub-section (1) of section 4 shall make an application in aake appli- 
such form and containing such particulars as may be pres- cation for the 
cribed to the Tahsildar having jurisdiction over the area return of the 

where his creditor has his ordinary place of business for perty goo- ed 
an order for the return of the movable property pledged by them. 

(b) Every such application shall bey- 

(;) supported by an affidavit, which shall be 
in such form and be sworn or affirmed before such oficc~ 
or authority as may be prescribed and which sliall staln 
that the debtor is entitled to relief under section 4 ; and 

(ii) accompanied by a certificate from the pres- 
cribed authority as to the annual household income of 

(c) Every such application shall be made before 
the expiry of the period of qix m ~ n t h s  fr om the 24th August 

Provided that the Tahsildar may, in his discretion, 
allow further time not exceeding one month for making 
any such application, if he is satisfied that the debtor had 
sufficient cause for not making the application in time, 
"4 no application shall 5c made after the expiry of seven 
months from the 24th August 1982. 

(2) (a) On receipt of an application under subsectron 
(I), the Tahsildar, after giving a reasonale opportun~ty 
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to the creditor concerned gand the debtor to make their, 
representat.:ons and if he is satisfied,- 

, . 
('1 that the debtor is entitled to relief under 

section 4, s hail pass an order for the return o f the movaMe 
property pledged by the debtor and direct the creditor to 
produce on or jefore the date specified in the order, the 
mo vabIe protxrty pledged by sue h debtor with the creditor; 
Or 

1 

(ii) that ihe debtor is not entitled to relief under i 
section 4, shall pass an order dismissing the application : 

I 

Provided that the Tahsildar may, if he deems 
fit hold a summary enquiry before passing an order under 
t his sub-section. 

1 

s P  

(6) An order under clause (a) shall be communi- 
. . .. . , * .  cated to the creditor concerned and the debtor within :.., . . *, ~. . such period as may be prescribed. 

- 1 ,  

. : , 6 . . (3) (a) The Tahsildar shall, as soon as may be, 
, *.., . after t he expiry of seven months from the 24th August 1982 

publlr L h such form and in such manner as may be pres- . 

sribed a list of debtors who have made applications under 
sub-section (1). 

(b) Upon publication under clause (G) of the list 
of debtors, it stall be lawful for the creditors to dispose of 
in accordance with tbe p~ovisions of the Tamil Nadu Pawn- 
brokers Act, 1943 (Tamil Nadu Act XXIII of 1943) or 
any other law for the time being in force relating to the 
sale of pledged articles, the movable properties pledged 
with the creditors by persons other than those whose names 
are published in the list referred to in clause (a). 

(c) Whe~e the Tahsildar has passed an order under 
sub-section (2) dismissing any application,. the creditor 
may subject to the provisions of sub-section (3) of sectioiq.. 
dispose of in accordaace with the provisions of  the'^&&) : 
Nadu Pawnbrokers Act, 1943 ( Tamil Nadu Act XXm,df- 
1943) or any other law for the time being in force relatiq 
t.1 the sale of pledged articles, the movable property for 
the return of \vhich the saidLapplication was made. : '. 
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$ in accordance- with the provisions of, and within the time 

the creditor shall redeem the said property fron such 
transferee and produce it on or before the date specified in 

' 
the order referred to in sub-section (2). 

(d) Where any debtor referred to in clause (e) 06 
sub-section (1) of section 4, has not made any applicatioq 

specified in sub-section (11, then, such debtor shall not ,be 
entitled to relief under this Act. 

(4) Where the movable property pledged by tlte 
debtor is in the possession of any transferee of the credito'f, 

(5) If the creditor fails to producc the nlovablc pro- 
pertyas directcd in the ord~r  under sub.se~tio11(2),- 

(a) the Tahsildar may, with the pre vious approval 
of the Revbnue Divisional Officer concr rnc d, c ntcr any 

remises of the creditor or of the transferee of the creditor 
[otb:r that an institution referred to in clause (h) .of 
section 131 and search and seize the said property; and 

(i) by an orden direct the said institution to dtpo- 
&,on or bfore the date specified in the order the movable 
property with the Tahsildar togethw with a statement 

the amount due to the said institiltion in respect 
of thz said property and simulta.neously issue a certificate 
to thd said institution to the cffect that thc amount du3 to 
t h ~  said institution in respect of the said plSoperty shall be 

(b) where the movable property is in the posses- 
&on of any of the institutions referred to in clause (& of 
section 13, the Tahsildar shall,- 

recov~red from the creditor as if it were an arrear of land 
revenue and paid to the said institution: and 

(ii) on the said institution depositing the said 
property with the Tahsildar, acknowledge in  writing the 
receipt of the movable property and proceed to recover 
from the creditor such amount as is due t c  the said institu.. 
tlon in r~spect of the said property as if it wete an anear 
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(6) Afizr such production or recover or d  sit 6f ' a * 

h 'P tht: movable property pledged, the Tahsil I .  shal dvlivir ( 3  .+ - 
the said property to the debtor. 

(7) handing tbe passing of an order under sub-section ,* 

(2) in respect 'of ran application mede under sub-section (1) 
no creditor or thr; trmsfiree of the creditor shall sell or i 

pledge or otherwise dispose of any movable proprty 
pledged by the debtor. 

(8) Norwiths t anding anything contained in sub- 
seciion (5) or in rhc Tamil Nadu Pawnbrokers Act, 1943 
(Tamil Nadu Act XXUI of 1943), the Tahsildar- 

(a) m y ,  with the previous approvzl in writing of 
the Revenue Division2.1 Officer concerned, enter any 
premist s of the creditor or of th- transfarec of the creditor 
[other than an institution referred to in clause (h) of &tion 
131 and search and seize the movabb propenies pledged 
by debtors and arrange for thcir s8f custody ; 

(b) shall procecd to d1.b rmita which of tl~e mova- 
ble properties so seized erz to be rl least d to thc. debtors 
and pass orders accordingly. 

(9) The Revenue 3 ? i v i ~ i c ~ ~ 1  OR%? shall not give his 
spa ovrl u nder sub-section (5) end sub-sect ion (8) unless 
be is of opinion t h a ~  thera is suffici:nt cause for effeding 
%arch and szizure. 

(10)The provisions of'sections 100 and 165 of the C\;de of 
~ j m i n a l  Procedaie, 1973 (Central Act 2 of 19741, relating 
to se?.rch and seizure shall, 2s far as may be, apply to 
aarchcs and sciz-lre~ under sub-sect ions (5) and (8). 

6. Notwithstanding anything contained in this A a  or 
in any other law for the time being in force relating to tEe 

of ~ladged articles, where any debtor has pledsd any 
movable property with the creditor, the creditor oi thp 
t ransriree of thl: crt ditor shall not sell or otherwise dispoke 
of in any manner vrhatsoever, any such movable groperty 
during . he pcricd uplo and inclusive of the date of publi. 
eation of the list of debtors under clausc (a) of sub-sedioa 
(3) of section 5 and, in the care of debtors whose ~ a m ~ s  
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are so published in the said list, the creditor or the trans- 
feree of the creditor shall not scll or otherwise dispose of, 
in any manila- whm~c~~vcr ,  thc movi'.ble propert ics plrdged 
by such debtors until final orders (i~lcluding orders on 
appcal) s le  p~ss rd  on iht. spplications made by thq~n~. 

7. (1) (a) Every dcbtor referrcd to in claus: ( j )  of 
sub-section (1) of section 4 shall, make an application in 
such form and cont:.ining such particulars es m2.Y be 
prescribed to the Tahsild?.~ having jut  isdict ion o v ~  r the 
area within which such debtor ordin~rily resides for an 
order relessing the mortgaged property and for thc grant 
of a ce r t i f i~~ te  of ~edemption. 

(b) Every such applicz~tion shall be,- 

(i) supportc d by an affltfavit, which shell be, in 
such form and be sworn or affirmed before such cfElcer or 
authority as may be prescrib~d aad which shall state that 
the debtor is enlitled to i elief, under section 4 ; and 

(ii) accompanied by a certificate from the prescribed 
authority as to the annual household income of such debtor. 

(c )  Every such application shall be made before the 
s p i r y  of the period of six months from the 24th August 
1982: 

Provided that the Tahsildar may, in his discretion, 
allow further time not exceeding one month for making 
any such application, if he is satisfied that the debtor had 
sufficient cause for not making the application in time, 
but no application shall be made after the expiry of seven 
months from the 24th August 1982. 

(2) (a) On receipt of an application under sub-section 
(I), the Tahsildar, after giving a reasona.ble opportnnity 
to the creditor concerned and the dehtclr to make their 

and if he is satisfied- 

(i) that the debtor is entitled to relief under section 
4, shall pass an order refclosing the mortgr.ged property 
and grcnt a certificcte of radcrnption in the prescribed 
form which shall be zdmissiblc cs evidence of such rcdcm- 
ption in aryproc:eding before wy court or other c.utho. 
rity; or 

Debtors to 
apply for 
release 
of mortgaged 
property. 
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(ii) that the debtor is not entitled to relief undar: 
section.4, shall pass an order dismissing the application:' 

Provided that the Tahaildar may, if he deems fit. 
hold a summary enquiry before passing an order under 
this cl?.use. 

(b) An order under this clause shall be communicat- 
ed to the creditor concerned and the debtor within such 
period as may be prescribed. 

(3) (a) The Tahsildar shall, as soon as may be, after the . 

ex~iry of seven months from the 24th August 1982, 
publish in such form and in such manner as may be prescrib- 
ed a list of debtors who have made applications under. 

.L aub-section (1). 

(b) Where any debtor referred to in clause (0 of subT 
section (1) of section 4 has not made any application in 
amordance with the provisions of, and within the time 
specified in sub-section (I), then, such debtor shall not be, 
entitled to relief under this Act. 

(4) Pending orders under sub-section (2), no creditoi 
crr the\ transferee of the creditor shall transfer or otherwi~b 
~ssign his interest in, or exercise his right of foreclosure 
inirespect of, the pro~erty mortgaged by the debtor. 

(5 )  Where the mortgaged property has been transferred 
or any right therein h?s been assigned to any of the 
institutions referred to in clause (h) of section 13 by the 
creditor, the Tahsildar shall recover from the creditor such, 
amount as is due to sclch institution in respect of the said. 
mortgaged property, as if it were an arrear of land 
revenue, and shall pay the same to the said institution. 

finality bf 8.Every order of thc Tahsildar utl&i bc;ztiorr 5 or section 
rders passed 7 shall , subject to zppeal under section 9, be final and* nder this Act. 

shall not be called ill question in any court. 

4~p-L 9. (1) Any person aggrieved by an order made by ke. 
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Tahsildar under this Act may, within such period and in 
such manner as may be prescribed, appeal to such 
authority as may be specified by the State Government 
in this behalf. 

(2) In deciding the appeal, the authority specified 
under sub-section (1) shall follow such pructxiw-e as may 
be prescribed and the decision of such authority on such 
appeal shall be final and shall not be callzd in questicn in 

(3) Pending disposal of an appeal under this srclion in 
respect of an order made by the Tahsi ldar ,~  

(a) under section 5, any movable property pledged by 
any debtor who is a party to such appeal shall not be 
either retuned or disposed of under this Act; and 

(b) under section 7,- 

(i) the Tahsildar shall not order the release of the 
mortgaged property or grant a sertificzte of redemption; 

(ii) the creditor or the transferee of the creditor 
shall not transfer, or otherwise assign his interest in, cr 
exercise his right of foreclosure in respect of the property 
mortgaged by the debtor. 

10. No party to any proceeding urder f his Act shall 
be entitled to be repres~ntrd Py a legal practitionrr. 

Exp1mation.-In this section, "legal practitioner" shall 
have the meaning assigned to it in section 2 of the Advo- 
cates Act, 1961 (Central Act 25 of 1961). 

11. (1)Any person failing to comply with the order made 
or direction given ande; ~ c T ~ : c ?  5 or sectiori 7 or filing 
false affidavit under section 5 or sectioil 7 or otherwise con- 
travening the provisions of either of the said sections shall 
be liable to imprisonment for a term which shall not be 
less than three months but which may extend to one 
yesr and with fine which shall not be less than one thousand 
rupees but which may extend to five thousand rupees. 

(2) Every offence punishable under sub-section (1) 
shall be cognizable. 

Legal prac 
ner not to 
appear. 

Penalty. 
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Offences by 
companies. 

rain debts 
liabilities 
:o be 
:tcd. 

(3) Every offence punishable under sub-section 
!I) shall be tried in a summary way and the provisions of 
sections 262 to 265 (both inclusive) of the Code of Crimid 
Procedure, 1973 (Centla1 Act 2 of 1974), shall as far as 
may be , apply to such trial. 

12. (1) Where an ofi'encz under this Act has been com- 
mitted by a company, every person who, at the time 
of  the offence was corninittad was in-ellarge of, and was 
respo~~siblc to, the conipany for the conduct of the business 
of the company as well as the company, shall be deemed 
to be guilty of the offence and shall be liable to be pro- 
ceeded against and punished accordingly : 

Provided that nothing contained in this sub-section shall 
render any such person liable to any punishment, if ha 
proves that the offence was committed without his knowledge 
or that he exercised all due diligence to prevent the com- 
mission of such offence. 

(2) dotwithstanding anything contained in sub-section 
(I), where an offence under this Act has been committed Sy a 
company and it is proved that the offence has been corn- , 
mitted with the consent or connivance of, or is attributable 
to any neglect on the part of,any director,manager, secretary 
or other officzr of the company, such director, manager, 
secretary or other officer of the company shall also be 
deemed to be guilty of that offence and shall be liable to be 
proceeded against and punished accordingly. 

Explanation.--For the purpose of this section- 

(a) " company " means any body corporate 
oncludes a firm or other association of  individuals; 1 

(b) " director ", in relation to a firm, means 
partner in the firm. 

13. Nothing in this Act shall apply to the following 
categories of debts and liabilities of a debtor, namely :- 

(a) any rent due i.1 respect of any property including 
agricultural land let out to a debtor; 

(b) m y  amount recoverable as arrears of land 
reve-nue ; 
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(c) (i) any revenue, tax or ccss payable to the State 
Government or any other sum due to them, by way of 
loan or otherwise; 

(ii) any revenue, tax or cess payable to tile Central 
Government or any other sum due to them, by way of 
loan or otherwise ; 

(d) any liability arising out of breach of trust or any 
tortious liability; 

(e) any liability in respect of wages or remuneration 
due as salary or otherwise for services rendered; 

U) any liability in respect of maintenance whether 
under a decree of a court or otherwise ; 

(3) a debt due to- 
(i) the Central Government or any State Govern* 

(ii) any local authority; 

(h) save as otherwise provided in this Act, any liabilr~ y 
in respect of any sum due to- 

(i) (A) any banking company to which the Banking 
Regulation Act, 1949 (Central Act 10 of 1949) applies; 

(B) the State Bank of India constituted, under 
tbe State Bank of India Act, 1955 (Central Act 23 of 1955) ; 

(C) any subsidiary bank as defined in clause 
(k) of section 2 of the State Bank of India (Subsidiary 
&*lks) Act, 1959 (Central Act 38 of 1959) ; 

(D) any corresponding new bank as defined 
in clause (d)of section 2 of theBanking Companies (Acqui- 
sition and Transfer of Undertakings) Act, 197Cl (Central 

(E) any corresponding new bank as defined in 
clause (b) of section 2 of the Bankin Companies (Acquisi- 

Act 40 of 1980) ; 
gi: tion and Transfer of Undertakings, Act, 1350 (Central 
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(F) the Agricultural Refinance and Development 
Cor~oration, established under the Agricultural R e h a m  
md Development Corporation Act, 1963 .(central Act 
10 of 1963) ; 

. .  

(0) any Regional Rural Bank established under 
the Regional Rural Banks Act, 1976 (Central Act 21 of 
1976) ; 

(H) the Committee for the Administration of 
the Amalgamated Tamil Nadu Shares of the Post War 
Services Reconstruction Fund and Special Fund for 
Reconstruction and Rehabiliation of Ex-serviwmen ; 

(I) the Industrial Development B8n.k of In& 
e~tablishd under the Industrial Development Bank of 
Iadia Act, 1964 (Central Act 18 of 1964) ; 

(9 the Industrial Finance Corpora tion of lndia 
estiblished under the Industrial Finance Corporation 
Act, 1948 (Central Act XV of 1P::;, 

(K) the Iqdustrial Credit and Investment 
Corporation of India' ; 

O the Industrial Reconstruction Corporation 
of India ; 

(M) the State Finsilcial Corporatiom established 
luder the State Financial Corporations Act, 1951 (Central 
Ast LXIII of 1951) ; 

(N) the Unit Trust of India established under 
I Unit Trust of India Act, 1963 (Central Act 52 of 1963) ; 

(0) any other financial institution notified in 
this behalf by the State Government in the T-il Nom, 
Government Gazette ; 

(ii) any Government company within the meaning 
of the Companies Act, 1956 (Central Act I of 195Q 

9 

(iii) any company which is declared to be a N i d ~  
or Mutual Benefit Society under su b-section 0) of section 
620-A of the Companies Act, 1956 (Central Act I of 1956) 

P 

(iv) any curr-ration owned or controued ,by,t& 
oh- 1 GOL "inrnent or any State Government ; 
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(v) The Life Insurance Corporation of India ; 

(vi) any co-operative society including a land 
development bank, registered or deemed to be registered 
under the Tamil Nadu Co-operative Societies Act, 1961 
(Tamil Nadu Act 53 of 1961) ; 

(i) any debt which represents the price of property 
whether movablf: or immovable purchased by a debtor 
or any amount due under a hire purchase agreement : 

O any amount received by a debtor ;.s advance 
for theedelivery of goods at a future date ; 

(k) any liability incurred or arising under a n y  chit, 
%he by-laws of which have been registered under the Tamil 
-Nadu Chit Funds Act, 1961 (Tamil Nadu Act 24 of 1961) 

(i) a widow ; or 

(ii) a minor child both of whose parents are 

(iii) a minor child whose father is dead ; or 

(iv) a female person whose marriage has been 
tdjssolved by a decree of divorce or has beeu-declared null 
and void, or annulled by a decree of nullity : 

Provided that,-- 

fa) the market value of the property owned by such 
widow, minor child or femple person on the 24th August 
1983, including the principal amount of the debt or debts 
:so due, did not exceed twenty-five thousancl rupees ; 

tb) the right of such widow minor child or femai e 
jerson to recover the debt or debts did not arise by reason 
of any assignment. 

h;plmation.-For the purpose of clause (I), the market 
value bf the property shall be estimated to be the prie, 
which in  the opinion of the authority prescribed in thif 
M a l f ,  such property would have fetched if sold in the 
open market on the 24th August 1982. 
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wer to 14. (1) The Government may make rules for carrying 
~ke rules. out all or ail, -f the purposes of this Act. 

(2) (a) All rules made under this Act shall be 
pubiished in the Tamil Nudu Government Gazette, and 
unless they are expressed tu come into force on a particular 
day, shall come into force on the day on which they are so 
published. 

(b) All notifications issued under this Act skll, 
unless they are expressed to come into foroe on a particular 
day, comc into force on the day on which they are published. 

(3) Every rule made or notification issued under this 
Act shall, as soon as possible after it is made or issued, 
be placed on the table of both Houses of the Legislature, 
and if, before the expiry of the session in which if  is so 
placed or the next session, both Houses agree in making 

I any modification in any such rule or notification or 
I 
I both Houses agree that ?he rule or notification should 
1 aot be made or issued, the rule or notification shall 

I thereafter have effect only in such modified form or be of 
no effect, as the case may be, so, however, that any such 
modification or amu1mt:nt shall be without prejudice to the 
validity of anything previously done under that rule or 
notification. 

* 

bent  of 15. In the Tamil Nadu Pawnbrokcxs Art, 1943 
Nadu (Tamil Nadu Act XXUI of 19431, in  ~ctjoh 12-A, in - of r u ~ o n  (i), in clause (ii), after sub-clause (c), the 

following sub-clause shall be added, namely :-- 
"(4 where any debtor to whom the proviQons of 

the Tamil Nadu Debt Re!ief Act, 1982 are applicable, 
has pledged any article with any pawnbroker, the pawn- 
broker shall not sell or otherwise dispose of, in any manner 
whatsoever, any such pledged article during the period 
upto and inclusive of the date of publication of the list 
of debtors under clause (a) of sub-section (3) of section 5 
of the said Act and, in the case of debtors whose names 
are so published in the said list, the pawnbroker shall not 
sell or otherwise dispose of, in any manner whatsoever, 
the articles pledged by such debtors until final orders 
(including orders on appeal) are passed on the appliation 
made by them.", 

d 
* 16. (1) The Tamil Nadu Debt Relief Ordinance, 1982 

, flamil Nadu Ordinance 9 of 1982) is hereby repealed. 

(2) Notwithstanding zuch repeal, anything done or 
ony action taken under the said Ordinanoe shall be deemed 
to have been done or taken mder this Act. 
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No. 3881 MADRAS, FRIDAY, JULY 18, 1986 E 
I\ '- AADI 3, ATCHAYA, THIRu VAILUVAR AANDU-:?I7 

Part IV-Section 2 .% 

Tarplif Nadu Acta and Oadharnm. - 
The following Act of the Tamil Nadu Legislature received chi .  

assent of the President on the 1 lth July 1986 and is hereby published 
..for general information :-, . . 

, -  -., 

, I  . I 

ACT No. 51 OF 1986. 
. . . !  L 

An ~n:fhr; iher  to amend the Tamil Nadu Debt Relief Act, 1982., 

BE it enacted by the.Legislature of the State of Tamil Nadu in the 
Thirty-seventh Year of t h e  Republic of India as follows :- 

I. Short fitrle and comrne~cemenf.-41) This Act may be . called 
the Tami1;Nad.u Debt Relief (Amendment) Act, 1986. 

(2) I shall be deemed to have come into force on -the ' 23rd' 
d ~ y  of August 1985. 

. 2. Amindment of section 5, Tamil Nadu Act 50 of 1982.-51'' 
section 5 of the Tamil Nadu Debt Relief Act; 1982 (Tad1 Nadu 
Act 50 of 1982) (hereinafter referred to as the principal Act/,- 

( I )  iri sub-section (I), in clause (cj,- 

(u) b r  the expression "thirty-six mnoths", the expregsion. 
i "forty-eigh't honths" shall be substituted; and 

\ 

r (b) ib the proviso thereunder, for the expression ?thirty 
cline months ' I , , ,  the expression " Hty-one months " shall; be substituted; 

"4~ro~p)'~~-2~~.(388)-1 1249 ] 
i 
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(2) in sub-section (3), in clause (oj, for 
''ihirty&ne months:', the expression " sty-one months " shall be 

.substituted,. 

3. Amendment of section; 7, Tamil Nodu -Act 50 of' 1982;-In 
section 7 of the principal Act,- 

- - -  (1). h--sub-sectibn (4); '%'%lause @),- 
' 

. ,  . (a) for the expression " thLty-six months ", the - expression 
" forty-eight months " shall be substituted; and 

E 
. ( 6 )  in t h e  proviso thereunder, for the expression ihiny 1 

nine months ", the expressim 5 fifty-orre months " shall be substi- :j 

- (2) in sub-section-'(3); in 'clause (a), for *the expression 
"thirtynine months ", the expression "Hty-one months ''. shall be -j 
substituted. I 

.'I 
4. Amerzdmeni of section 13, Tomil Nodu Act 50 of 1982.-h -! 

section 13 of tho prii~cipal Act, in clause (/I), in sub-clause (i),- 

(a) for item a), the following item shall be substituted, 
.namely :- . 1 
. , .  ' "  (L,\ the industrial Reconstruction Bank of hdia estab - , 
lished i;;;ler the Industrial Reconstruction Bank of India Act, 1984 
(Central Act 62 of 1984);"; 

(b) after i t e ~  (N), the following item shall be inserted, 
nameIy . - :- , . 

!' (NN) the Export-Import 
' under fhe Export-Import Bank of hc 
of 198 1) ; ". 

. . 

Bank 
.a Act, 1 

. _ I .  

, - 5.. Validation.-Anything done or any action taken by the Tab :; 
, sildar br by any' oth,er authority under the principal Act, at any time I 
"on'or'after the Urd*  August 1985 and before the publication of &his ; 
Act in the Tamil N u d ~  Gwernment Gazette, shall, for all purposes, ; 

..be cTeemed to be, and to have always been, validly done or taken in 
accoidance with law as if the principa 1 ' ..- 
hadAbten in force at all material times 

~ c t ,  as 
and it sh 

amel 
all n 

questioned in any court of Iaw. 

(By order of the Gqvernor.]. 
II 

s. VAD]I'V.ELG 
,,., t . :. . - ' Commissioner and Secretary 

Law Deparf~nent. 

F , * W  ir ?mE 3FEZ-s. F -->- a% 

WAXXhS.  OPi mGiF W TRE OTT\fERN!E%T -zF. TAhm K W :  
-.- . . . - -.- -- .. -- , - - ... - .. - .- - I 
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. . 

ACT No. 219 QF 1987. 

,2) ~t $>a4 bc deemed to have cornc into force an th3 23rd 

ray uf *\u~ust 1986. ., ; i I 

i 

.. I . ,  

. r . -  + 
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, . ,  

.' . : ,~$JL JV-Secfi)Dn 2 . . .  . 

T d  Nadu Acte and Odknas.  - 
The following Aot of the . Tamil Nadu Legi dative Assembly 

received the assent of the President on the ? 6th March 1988 E-nd 

is hereby ~u5Grhed fr*. penera1 information :- 

ACT No. 3 OF 1988. , 

BE it enacted by the Legiqlative Assembly of the State cf Tamil 
Nadu in the Thirty-eighth Year of thc Republic of India as follcws :- 

r 

2. Amenhent of section 5, Tamil NadueAct 50 of 1982.- In :ection 5 
of the Tamil Nadu Debt Relief Act, 1982 Cl;amil Nadu Act 50 of 1982) 
(hereinafter referred to as the principal Act),- 

(1) in sub-section (I), in clause (c),- 

(6) for the words " sixty months ", the wolds ,.. seventy-two s : 

months " shall be substituted; i 

(2) in subsection (3), in clause (a), for the words " sixty-thrat 
months ", the words " seventy-five months " shall be substituted. 

", " *" .-_ -- - ,.--"... --. . ..-. --..- -.- ---. ----, . - .  ,-.*l-.... 
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3. Amenhiit o j  section 7, Tmil Nadu Act 50 -of 1982- In section 7 
of the principal Actr 

, '(1); in sub-section (I), in clause (c)*- 

(a)-for the words " sixty months ", the words :f seventy-two 
months " shall be substituted ; 

(b) in the proviso thereunder, for the words "sixty-three 
months ", the words " seventy-five months " shall be substituted 3 

(2) in sub-section (3), in clause (a), for the words " sixty-three 
~nont hs ", the words " sebenty-five months " shall be substihted. 

4. Validation.- Anythillg done or any action taken by the Tahsiidiw 
or by any other authority'under the principal Act, at any time on or 
after the 23rd ~ u g u s t  1987 and before the date cf publication of this 
Act in the Tamil Nadu Gsvemment Gazette* shall, for all purposes, 
be deemed to be, and to have always been, validly done or taken in 

. , accordance with law as if the principal Act, as amended by this Act, 
i 1 
L: 

had been in force at all material times and it shall not be liable to be 
questioned in any court of law. i ; 

: : 

%. + (By order of the Governor). . ,  1 
/ -%# *L 

i ? 8 9 

S. VAIXVELU, I I 

L. 

' L  - - .  , , Commissioner and Se>cretary to Gover~mZji1, 
I Law Depactmc-nt. ., 

I I  . a  L' I .i. 

L*- . 
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' KARTHlGAl 17, SUKLA, THIRUVALLUVAR AANDU-2010 - 

Part IV-Section 2 
TsmilNaQIActsaad- - 

l'he following Act of the Tamil Nadu Legislative Ajsembly received the 
assent of the President on the 30th November 1989 and is hereby 
publislyed for eeneral infwmat'ion :- 

.4CT No. 13 OF 1989. 

An ~ c t  further to anzerzd the Tamil Nadu Debt Relief Act, 1982. 

BE it enacted by the Leg slntive Assenlbly of the State of Tamil Nadu in the 
Fortieth Year of the Repidblic of lndia as follo\rrs:- 

1. (1) This Act may bc called the Tslniil Nadu Debt Relief (Amend- title and 
ment) Act, 1989. commencement. 

(2) T t  shall be tlc~med to have come into force on the 23rd day of 
August 1988. 

l i  Nadu ~ c t  2. Tn section 5 of the Tamil Nadu Debt. Relief Act, 1982 (hereinafter ~m, ,dm,nt  of 

of 1982. referred to as the principal Act),- section 5. 

(1) in sub-section (I), in clause (c),- 

I (a) for the words "sevcnty-two months", the words "eighty-four 

I months" shall be substituted ; 

( b )  in the proviso thereunder, for the words " seventy-five months ", 
the words " eighty-seven months " shall be substituted ; 

I (2) in sub-section (3), in clausd (a), for thc words " seventy-five 

months ", the word$ " eiglity-seven months " shall be substituted. 

3. In section 7 of the principal Act,-- 

. (1) in sub.section (I)', in clause (c),--- 

I , I ,  (a). for tho words ." lucnty-twa months ?; .. the words " dghty-four 

montli4 " shall be substituted ; 

(A Group) IV-2 Ex. (6911-1 C 245 1 
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